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Date of Order = | Orders O.A.No.435/93 A\
l\y.
3.8.,1993 Mr.J.K,Kaushik =~ counsel for the applicent. "iZ_

The applicant is working since 1974 2and
according to him he is treated as & temporary status
labolir. Once a temvorary status is gained then‘
ndturdlly he cea@ses to be @ casual labour. Apart
from that casual labour is & labour employed on an
un-planned and un-@nticipated work. When @ work is
g planned aﬁd anticipated, temporary labour is engaged
against the temporary work. So the medning of the
casual labour should not be misunderstocd. As far
as this case is concerned, the applicant is working
in the construction Division and his seniority is
not likely to affect. The learned counsel for the
applicant could not show uds any rule by which his
seniority is governed. 1In the facts and circum-
stances, we do not find any force in the 0.A, and

the same is rejected.
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